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(2013) 01 KL CK 0109

In the High Court Of Kerala

Case No : Writ Petition (C) No. 30334 of 2012 (N)

K.K. Velayudhan APPELLANT

Vs

Assistant Executive Engineer Kerala State Electricity Board, 
Punnayurkulam Trichur District and Others 

RESPONDENT

Date of Decision : 02-01-2013

Acts Referred:

Citation : (2013) 01 KL CK 0109

Hon'ble Judges : V. Chitambaresh, J

Bench : Single Bench

Advocate : K. Nandini, for the Appellant; C.A. Chacko, for R2, Sri V. C. 
Madhavankutty, for R3, R4, R5 and Sri Sajeevkumar K. Gopal, SC, KSEB, for the 
Respondent

Judgement

Honourable Mr. V. Chitambaresh, J.—Ext. P4 is the representation submitted to
the second respondent Panchayat complaining of unauthorised functioning of a
vegetable shop without licence. Ext. P5 is the representation submitted to the
first respondent Assistant Executive Engineer against the grant of electricity
connection to the said premises. Both the representations submitted by the
petitioner are pending before respondents 1 and 2 respectively. I direct the first
respondent Executive Engineer to consider Ext. P5 representation on merits
within a period of one month from the date of receipt of a copy of this judgment.
The petitioner as well as respondents 2 to 6 shall be put on notice and heard
before final orders are passed on Ext. P5 representation. The parties are entitled
to urge their respective contentions before the first respondent who shall deal
with the same in accordance with law.

The Writ Petition is disposed of as above.
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